BPART- HEARD
| TEM NO 2 COURT NO. 1 SECTION | X

SUPREME COURT OF I NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s).8950/2010

(From the judgenent and order dated 04/03/2010 in A No.372/2004
in NM No. 778/ 2004 in S.No.233/2004 of The H GH COURT OF BOVBAY)

CHLORO CONTROLS (1) P.LTD. Petiti oner(s)
VERSUS
SEVERN TRENT WATER PURI FI CATI ON I NC. & ORS. Respondent (s)

(Wth appln(s) for vacating stay and office report)

Wth S.L.P. (C) Nos.26514-26515 of 2011
(Wth prayer for interimrelief and office report)

Date: 13/12/2011 These Matters were called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR, JUSTI CE A K. PATNAI K
HON BLE MR JUSTI CE SWATANTER KUMAR

F.S. Nariman, Sr. Adv.

Rohaan Cama, Adv.

Subhash Shar ma, Adv.

Ravel a D Souza, Adv.

Ruby Si ngh Ahuj a, Adv.
Ruchira Gupta, Adv.

Deepti Sarin, Adv.

Shruti Kat akey, Adv.

M s. Karanjawal a & Co., Advs.

For Petitioner(s)
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K. V. Vi shwanat han, Sr. Adv.
Aj ay Bhargava, Adv.

Vani t a Bhar gava, Adv.
Susm t Pushkar, Adv.
Anchit Gswal , Adv.

Ankur Khandel wal , Adv.
Ms. Khaitan & Co., Advs.

For Respondent (s)
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Vi kas Meht a, Adv.
Nar Hari Singh, Adv.
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Chri st opher D souza, Adv.
Venkat akri shna Kundur u, Adv.
Sant osh Paul , Adv.

Aarti Si ngh, Adv.

S5

UPON hearing counsel the Court made the follow ng
ORDER

M. F.S. Narinman, |earned senior counsel
for the petitioner, resuned his subnissions at
10.35 a.m and was on his | egs when the Court rose
for the day.

The matters remai ned part-heard.



[ T.1. Rajput ] [ Al ka Dudeja ] [ Madhu Saxena ]
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